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(b) if so, whether the Union Govern-
mant have examined those proposals ;

(¢) whether Government have taken
any decision on those proposals :

(d) if so, when these are going to be
implemented ; and

(¢) what are the details of immediate
and remote plans of action in this
regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHURSHEED
ALAM KHAN) : ra) No, Sir,

(b) to (2) Do not arise.

Wards Of Class T Officers Working In
Industrial Houses

7418. SHRT SANAT KUMAR MAN-
DAL : Wil the Minister of FINANCE
be picased to refer to the reply given to
Unstarred Question No. 4195 on 5th
November, 1982 regarding allegation
against class 1 officers regarding their
wards working in industrial houses and

state

(a) whether the requisite information
has since been collected ;

(b) if so, whether he will lay it on
the Table of the House ; and

(©) if not, how long it will take to do
the needful ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): @) to ()
The assurance given in reply to Unstarred
Question No. 4195 has already been
fulfilled and the requisite information
laid on the Table of the Lok Sabha on
23rd February, 1983. A copy of the
same is |aid on the Table of the House.

[placed in Liberary SI. No. LT 6389/
83).

CHAITRA 25, 1905 (S4K.A)

Written Answers 134

News Item Captioned :<Alleged Fraud In
Apparels Export Promotion Council—
Exporters’ Bank Sureties To Be
Scruitinized’’

7419, SHRI M. RAJASEKARA
MURTHY : Will the Minisier of
COMMERCE be pleased to staie :

(a) Whether Government have seen
tne news item “Ajleged fraud in
Apparels Export Promotion Council—
Exporters’ Bank  sureties to be
scrutinised”” which appeared in the Finan-
cial Express dated 25th December, 1982
according to which tbe Commerce
Ministry have decided to undertake full
audit of all bank guarantees furnished by
exporters to the AEPC ; and

(28) whether Government will  lay
on the Table the audit reports
for the years 1979 and 1980 and also in
respect of all bank guarantees furnished
during 1981 and 1982 ?

YHE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(@) Yes, Sir. The Apparels Export
Promotion Council has decided that 100%
audit would be done for Buink Guarantes
sections from the year 1981 onwards.

(b) Specific quota audit reports - have
pot yet been discussed by Lhe Executive
Committee of the Council. AsS Such, the
question of Jaying these reports on the
Table of the House does not arise.

Restoration of Commuted Value of Pension

7420. SHR1 VIJAY KUMAR YADAV:

Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that some
Siate Governments have already rcstored
the amount of pension after certain
pariod to their emplo yees ;

(b) whether it is a fact that the
Estimate Committce of Lok Sabha in its
35th report on action taken by the Minis-
try on earlier recommendation have
stated that commuted value of pension
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after a certain period should be restored
at the carliest as has already been done
by some State Governments in respect of
their employees ; and

(¢) if so, the latest decision in the
matter and if not, reasons therefor ?

THE MINISTER OF STATE 'N
THE MINISTRY OF FINANCE (SHR1
PATTABHI RAMA RAO) : (a) Yes, Sir.
In accordance with Entry 42 of List 2 of
the 7th Schedule to the Cons'itution,
State Pensions i.e. pensions payabie by
the Government or out of the Consoli-
dated Fund of the State Government, is
the concern of the respective State govern-
ment. These GovernmentS are not re-
quired 10 consult the Central Government
in framing rules for the same.

(b) Yes, Sir.

(¢) The commutation of pensSion is
an optional facility which a retiring
Government servant is at [iberty to avail
or not. It involves risk for both the
parties-pensioners as well as the Govern-
ment. 1f the pensioner dies earlier than
the normal life expectancy, it is the
Government who stands to Jose. If, on
the other han® the pensioner outlives
that period, it is he who stands to lose.
A scheme of this nature is viable only as
a package where losses are balanced by
the gains. Central Government does not
follow the practice of the State Govern-
ments in this matier. For the reasons
mentioned above it has not been found
possible to agree to the restoration of the
commuted portion of pension.

vgEAdg e Qfaa Fea'’

7421, =0 WY@ W dTo =ty
w1 faw @x 3z IFA A FO FW
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(@) ¥z ¥ fradt @asa &fla A7
Qfes faa § gar ITH & gedF  #7
arfys gegred faaar & oy I
Ieq1T Yod & ®T H GIFT ) gfq ¢
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